'-._&ﬁﬁﬂil filed by the applieant by passing a s

Hon., Mr., Justice ch= Srivastava

The applicant was working as Labour
(Un-skilled) in the Gun Shop of Field Gun Factory,
Kanpur., According to the applicant, he made a
complaint to the respondent nNo., 1 about the incident.
dated 12,11,1983 for implicating him in a false Case
on 15,11.1983. The a pplicant wasS compelled to take
drink after intanguging him, the security incharge has
beaten him thereafter he was taken to house of
Security Incharge by the Service @éﬂﬁ Vehicle where he was
again beaten , On 13.11,1983 he was released by 3 O'closk
morning and got medically examined on 15.,11,1983,
He was suspended on 14.11.1983 and a Charge sheet
was served upon him en 2,12,1983, An enquiry officer
was appointed and the @PBBYABR enquiry officer conduc ted
the enquiry.In the enquiry, the applicant was found
guilty of committing theft and that is why he was 7
rémoved from service., The applicant filed a departmental

“Ppeal against the same on7.5.1986. His appeal was net 88

decided that is why, he was compelled to file this
application,

T .

2, Accerdingly, this aspplication is allewed ai
thﬂ appellate authority is directed to dispaga







